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1. The Union of Indie rep. by
_ ¢he Chief Postmaster General,
A.P, Postal Circle, Hyderabad,

2. The Director of Postal Services,
0/0 the Postmaster General,
Vi jayawada,

3. The Sr.Supdt. of Post Offices,
ijayawada Division, Vijayswada.

4, S,Venkateswara Rao | ' .. Respd

Counsel for the applicant Mr.K.S.R.Anjaneyulu

Mr.N.R.Devaraj, Sr.Cq
for Rl to 3.

Mr.P.Bhaskar for R-4.

Counsel for the respondents
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‘R=3 selected and appointed the R-4 s a regular candida
said post.
3. The applicant being aggrieved against the selec
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ORAL ORDER (PER HOW'BIE SHRI B.S.JAI PARAMESHWAR :

Heard Mr.D.Subramanyam, for Mr.K.S3.R.Anjaneyuluy,
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MEMBER (JUDL.)

lagrned

counsel for the applicant and Mr.N.R.Devaraj, learned caunsel for

the official respondents and Mr.p,Bhaskar, learned coun
2. The applicant herein was working as #brovisiona

Morusumilii S.0, from 17-06-95. A notification No.BE/Z

sel for Re4,
1 EDBPM,

%0 dt.25-9-95

(Annexure-9) was issued to fill up the said post on regular basis,

The applicant, R-4 and othe#s had responded to the said

appointment of Re4 has filed this OA contending that sh
more meritorious candidate that the gelsction of R-4 wh
candidate uinxxﬁg without mentioning in the notificatio
reservation of the-gggg for the SC candidate is irregul
furthershe was working as a pro¥isional candidate for n
year.
4, On perusal of the notification g¢. 25-9-95 it id
it was open to all, The post was not reserved for any
candidate.‘
Tribunal reported in 1997 ATC (36) 41 (Shibnath Dhare V
the respondents could not have selected:sc candidate wh
meritorious candidates were available. Further if they
thege was short representatidn of SC candiaste in the D
should have specifically stated so in the notification
is in thatui:?tQXt the Calcutta Bench of this Tribunal

state thagAthere was no reservaticn as such in the notij

respondent authorities could not sm=lect a candidate be

notification.
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In view of the decision of the Calcutta Bench of this
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reserved category ignoring the merits of the reqular c
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there a shortage of SC/ST candidate in the Division.

itself the selection of R-4 in the absence of clear in

notificatioq}has to be held as irregular,
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5. The appointing authority is the Superintendent of [Post
Offi es. But he was directed by the Postmaster Gen=ral fo review

the selection to check whether the reservation is complipd with

in this Division or not.
appointing authority should take action in this notific
appoint a reserved community candidste.
6. The above nﬂktiiax%f?y interference by the PMG

selection proceedings zre under way is irregular. The

If it is not complied with theph the

ation to

fear the

bove view

is in accordance with the Full Bench judgement of this Tribunal in

Aot
OA, 57/95' Hence on that sguare also the. selection is ifregular.

7 In Vipw;gﬁ what is stated above the only dlrecti
be given is to apégg§£ the meritérious candidate on the
the applicationgreceived in pursuance of the notificati
25-9-95 and appoint a regular candidﬁte%,accordingly.

the candidate who responded to that notification is agg

pbn that can
basis of
on dated

If any of

rieved by

that selection they are at liberty to approach the judicial forum
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Till such time the regular candidatd
Sl g o
the ELBFM now working wid+ be continued as,provisional

for the%fprelief.

8. With the above direction the OA is disposed of

is posted,
candidate.

.  No costs,

9., - Time foq&ompliance is three months from the date of receipt

of a copy of this orgder,
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> Dated s The 3rd Sept. 1998,
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